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BEFORE THE NATIONAL GRELEN TRIBUNAL PRINCIPAL BENCH,

NEW DELHI

0.A. No. 211 OF 2024

INTHE MATTER OF:-

SAMNIAY AGRAWAL LAPPLICANT
WVERSUS

STATEOF UTTARAKHAND

& ORS - RESPONDENTS
VIT ON BEIIAL

MES, KALPANA DEVI MUKIM

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI

TO

THE HON'ELE CHAIRPERSON
AND HIS OTHER COMPANION JUDGES

OF THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELII

That I, Kalpana Devi Mukim aged about 50 years, is a law-abiding citizen, | am
well acquainted with the facts and circumstances of the prosent matter and as
such I am competent to swear and file this counter affidavit befors this

Honoutable Tribunal, 1 do hereby solemnly affirm and declare as follows:-
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1. FRELIMINARY SUBMISSIONS:-

a. At the very outset it is submitted that the applicant has not come with clean
hands before this Honourable Trbunal as the applicant has filed this
application without the knowledge of true and correct facts and as such the
application deserves dismissal at the very threshold on the count of misleading
the Honourable Tribunal. Tt is pertinent to bring to the attention of this Hon'ble
Court that the complainant himself is involved in constructing
buildings/residences in the same area, adjacent to the disputed residential
buildings, He has not approached this tribunal with clean hand -, as he is a co-
purchaser, which is clearly reflected in the sale deed dated ﬂ#.ﬂ?.iﬂlﬁ, and
has actively participated in constructing a similar building next to the said
land. This -complaint appears to stem from a personal vendetta rooted in
enmity with his partners. Copy of the sale deed dated 04.02.2015 is Annexed

by Respondent Number 9 and 10 and the same are not being annexed for the
sake of brevity.

L1, That the applicant has filed the present application  without having
sufficient knowledge of the true and correct facts where he has made all the
allegations against the building “Tapovan Heights", duly inhabited by
Respondent No. 11 and her family as well as 15-16 other families since the

year 2016-17. The said building of Tapovan H eights is currently NOT under

construction and is not contributing to any kind of
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deterioration. The building Tapovan Heights is not in any violation of
environmental law. This shows that the extract related to the building
Tapovan Heights in the petition is totally false and vague petition which 15
prepared and filed without the correct knowledge. The Honorable Supreme
Court in S.P Anand, Indore versus H.D. Deve Gowda and others (1 0964)
6 SCC 734 held that:- "18. It is of utmost importance that those who
invoke this Court's jurisdiction seeking a waiver of the locus standi
rule must exercise restraint in moving the Court by not plunging in
areas wherein they are mot well- versed. Such a litigant must not
succumb o spasmodic sentiments and behave like a hnighi errant

roaming at will in pursuit of issues providing pu blicity."

1.2 That the Honourable Apex Court also, after considering several aspets'c;-f
Public Interest Litigation observed ‘0 Ashok Kumar Pandey versus State
of W.B (2004) 3 SCC 349: "4, When there is material to show that a
petition styled as Public Interest Litigation is nothing but a camouflage

to foster personal disputes, said petition is to be thrown out.”
wpublic Interest Litigation which has now come to occupy an important field in
the administration of law should not be "Publicity Interest Litigation” or
"Private Interest Litigation” or "Politics Interest Litigation” or the latest trend
"Paise Income Litigation”, If not properly regulated and abuse averted it

becomes also a tool in unscrupulous hands to




vengeance, as well, 11 6

There must be real and genuine public interest involved in the litigation and
not merely an adventure of a-knight errant or poke ones nose into for a probe,
The Honourable Apex court further stated that ""A petitioner who comes to the
Court for relief in public interest must come not only with clean hands like any

other writ petitioner but also with a clean heart, clean mind and clean

objective.”

L.3. That moreover, the Honourable High Court of Himachal Pradesh in
Prashant Mehta versus State of HLP & Ors, (CWP 6076/2020) on

15.03.2021 comsidering various dspects of PIL's and severs] Judgments of

L4.That it is humbly submitted that all the material allegations made in the
application against the answering respondent are false and fabricated and
the application is not mamtainable either on the facts or in law against the

answering respondents, |
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1.5.That except what has been specifically admitted herein, the rest of the
statements made i the application may be deemed to have denied and
repudiated by the answering respondent. The deponent humbly begs to state
further that the answering respondent does not admit anything which is

contrary to the record. Further crave leave of this Honourable Tribunal to file

an additional affidavit, if necessary.

2. STATEMENT OF FACTS

That before traversing the, reply on merits, the answering Respondent begs to submit

the following submissions materials for correct appreciation and proper adjudication

of instant Application: -

a) That the applicant respectfully submits that Respondent NMumber 4, in their
counter affidavit has clearly mentioned, in para f on page number 7 that:

“This Building has 17 small units of one bedroom flat constru in 5 G+

The De ent confirms the building was constructed before 01.11.2017 and n

meaningful action was taken till 22.6.2024. Itis further submitted that the department
has confirmed that out of 17 units, 14 units were occupied by different people who

to diftere le by the owner/build



4. The Jomt Committes filed factual repon d;,[$ﬂ®3_2ﬂ241 cognizance of w

by this Hon’ble Court vide their order dated 081

huch was taken

August, 2024 1t is respectfully submitted

that the Joint Committee failed to bring the fact on record that out of six buildinps in
question, five were under construction at the time of filin g repart whereas the 6™ building,
namely, “Tapovan Heiglis™ was already inhabited building since year 2016, The
applicant is occupying Flat number A 3 and B 3 in this building Tapovan Heights since
March, 2017 having purchased these two flats in March 2017 by way of remstered sale
deed. The copies of such sale deeds are attached as Annexure A -1, Tt is pertinent to note
that apart from the present applicant, there are 15 other families who have been residing

since the year 2016-2018 and are still occupying their respeetive tlats.

b. Since the construction of Tapovan Heiphts got over in the year 2016, this building is not
contrbuting to any kind of pollution such as waler, air etc. Furiher, the building has
residences of families who will be destabilized due to coercive action initiated by the
authorities. The building does not have sanctioned plan, but that is also the fanlt of builder
and cormupt officials. Since the construction is complete, it canmot contribute to any
incremental environmental deterioration, The building is not situated in any forest area. In

fact, this building is located in Deecon Valley Complex whercin almost 15 hmh.hngﬁ are

complete and about 15 buildings are under construction, Still, the authorities have chosen




!
which are soll under construction. The work is1 g%ng on even after sealing action is done
after the authorities, The pictures showing such illegal construction are annexed herewith

and are marked as Annexure A 2. © collies?

" Due to inadequate information/report submilied by the Joint Expert Commillce, this
Hon We Court was pleased to direct (he builders as Respondent Mumber 5 to 10. However,
residents of Tapovan Heights were nol impleaded as parties. It 18 also respectfufly
submitted that the applicant and other residents are served sealing notices as well as
demolition notice, execution of which will bring the applicant in dire situation, The copies
of such sealing notice and demolition notice and orders on appeals are being attached

hereto and marked as Annexure A-3.{Collies)

_ The applicant has also approached Hon'ble Uttarakhand Hiph Court and also challenged
sezling notice under Section 28A (4) of Uttarakhand Urban and Country Planning and
Developmemt Act, 1973 beforc the Leamed Commissioner, District Development
Authority, Garhwal Division. However, no relief is granted primarily duec to prescnd
pending matter in this Hon’ble Court. In the meantime, the applicant has filed

compounding map as well as application of One Time Settlement with Respondent
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e. In spite of application under One Time Settlement Scheme of Uttarakhand Government

and also submission of Compounding plan, the Respondent Number 4 has issued

demolition notice , as Annexure A -5 1o all the occupant families of Tapovan Heights

Building causing great stress and mental agony to the answering respondent. The
Respondent Number 4, in their hasty action, has failed to appreciate that they have singled
out the residential building of applicant whereas taking no action whatsoever against the

erming builder and officials.

f. The answering respondent respectfully submits that the building, Tapovan Heights,
. inhabited by the answering respondent and other families is not in violation of any
environmental laws since the construction started in 2013 and completed in 2016. The
builder, out of his greed has tried to construct another floor on terrace recently. The terrace
has, since been sealed. However, any coercive action on the already occupied flats would
be grave injustice, particularly when, the greedy and erring builder and conspiring officials
have not faced any action so far. A chart showing the distinction between the subject

building of Tapovan Heights and ither 5 buildings under construction is

and marked as Annexure A 7.
?tm"""“,l.,f;;-:_:-:,::. -?}'f)l
SNo |  Tapovan Heights Building Other Five Builaln%-‘\:t:_._... =

-

2 1 NOV 204
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L T Construction started in 201313 and | Construetion began I3yearsago |

I l.:l]m[]ll;':tﬂl m Im ﬁ.]? and sfill ongwing, ‘

2 Fully inhabited building with Still under comstriction and o |

e L Famitics residing occupation vet |

3 No disposal of construction Dispasal of construction material is |

materia! in alleged water siream ongoing O streelsisireams \

i E I

4. Sewer connection available No Sewer Connection available |

|_ 5 Builder has sotd all flats 1o Builder has not executed any sale |

| respective families and excouted deed in favour of Proposed Buyers |
| sale deeds |

| _ PRAYER j |
,'Lu view of the above, it is respectfully prayed that this Hon'ble T ribunal may be pleased to —

a) Pass an -::rdm; directing the Respondent Number 1 to 4 not Lo take any cocreive
action apainst the boilding Tapovan Heights
b} Pass an order removing the bulding Tapovan Heiphts from the purview of thig
" matter '
; :} Pass a suitable punitive action against (he erring builder Mr. Rajesh Agarwal and
“others :
d) Pass any other order(s) that ITon'blc Tribunal deems fit in the [acts and

circumstances of the case, ]
LA g
UGH

APPLICANT T
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
LA. NO. OF 2024
IN
ORIGINAL APPLICATION NO. 211 OF 2024

IN THE MATTER OF:

SANJAY AGARWAL APPLICANT
Va.
STATE OF UTTARAKHAND & ORS ..RESPONDENT
AFFIDAVIT

1, Kalpana Devi Mukim, W/o Sri Sanjay Mukim, aged about 50 years, R/o A 3 and B 3, Tapovan
Heights, Deecon Valley, Rishikesh, Also at D 109, Third Floor, Vivek Vihar Phase L,

Delhi — 110 095 do hereby solemnly affirm and declare as under:
1. Thatlamthcl?.e:spnndentandamunmrcrmntwiﬂlm::fa-:tsandcimumstannesufmc

present case. I am therefore competent to swear this affidawvit.

2 That the accompanying Counter Affidavit has been drafted and filed on instructions of the

Respondent Number 4 and the

received.

VERIFICATION:
Verified at Delhi on this day of 20" No )
and knowledge and nothing material has been concealed therefrom.

| ?2 1 HD\J Iﬂlﬁ
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IN THE HIGH COURT OF UTTARAKHANT AT NAINITAL
WPMS NO. 2506 OF 2024
DISTRICT:

1 - Kalpana Devi Mukim

Versus.

1 - State of Uttarakhand
. 7 . District Level Deviopment Authority Tehri
3 - Shweta Gupta

Petitioner Advocate: PANKA] MIGLANI Respondent Advocate: S5.L.

BLM, 2022 TO WD AeRED
TRE TPV OF TE EEGWNTARER. 1T 14 TSR MDEE TH unmumimmu.::mﬂ:mlm

i PEEItiORET

roveeerers REgponident
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024:UBC:6T37
HIGH COURT OF U'I“I'HR&KHAHD AT NAI
NITAL
Writ tion Misc. SBingle No. 506 of
Kalpana Devi Mulkim Petiti
. i —--Petitioner
State Of Uttarakhand and Others --Respondents

Presence:-

Mr. Pankaj Miglani, learned counsel for petitioner.
Mr. Suyash Pant, Mr, Sudhir Nailwal and Mr.

Yogesh Chandra Tewari, learned Standing Counsels
for the State of Uttarakhand.

Hon'ble Pankaj Purohit, J.

The petitioner has challenged the notices
dated 06.09.2024, 09.09.2024 and 10.09.2024
(Annexure Nos.3, 4 & 5 to the writ petition), whereby,
the petitioner has called upon to vacate the premises
in-question, so that the gealing proceedings under
Section 28-A of the Uttarakhand Urban and Country
Planning and Development Act, 1973 |as amended up
to date), can be conducted in the premises in-
question.

2. It is contended by learned counsel for the
petitioner that no show-cause notice was issued by
the respondent No.2 before issuing aforesaid notices
for sealing the premises in-question and there is no
order of demolition by any of the authority and the
matter is pending before the National Green Tribunal
INGT).
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3. A preliminary objection has been raised by
learned State Counsel that 15 days’ time has been
given to the petitioner to vacate the premises in-
question vide order dated 10.09.2024 and the
petitioner has a remedy to challenge the said order
under Section 28-A(4) of the aforesaid Act, 1973.

4. Thus, in view of the above, the writ petition
is disposed of, with a liberty 10 the petitioner tul file
an appeal before the Competent Authority within .ﬂ
period of 07 days from today. Till the ap];Teal is
preferred by the petitioner within 07 days 1.€. by
25.09.2024, no coercive measures shall be taken
against the petitioner.

5 Pending application, if any, stands disposed

of accordingly.

Purohit, J.)
18.09.2024

oty |

¥,

[
_



166

A o

5] - :_ﬂ..q..._“ 5]

§ A

33 T
- &e _ 1 153T
R T
1] TR U
mLM _m_m mmmmamﬁ wm i ﬂ.m mm 1y -
2% mwmwmwm 2
;Wum_ .tm €. mMMm m.m B
M RRE

)
Ao}

T 23-p-2024




UG e, AT T m&ﬁ?m, AT WORH | !
0m W) J /202324 Tl A 28 (4) SR

e A vd R affam
dref) e 24)
=W
wiva, fren Ramw miltewor el
OE - amw R - o5-10-33
WIS HErE, WETG® AT, (e @ e Wi R, M &
#F TE 80/ DU TA-0047 /2024 FaATE 10—00—2024 B Rwg A & T &)

el # o sfeen gwr seuw far T fF adenfEEn g auE
Wﬁhhﬂﬂ&ﬁﬁﬂﬂﬂuﬂﬁﬂﬁmmmamﬁgg
A7 % T T v J W 02 TE @ ad 2017 ¥ Qg dug
$fmﬂmﬁ1mt,mwummtmmﬁﬁuﬂmﬁmﬂ
m&tlmﬁmmmmﬂmﬁﬁmhmﬁmﬂmmtm
#ﬁhﬁmﬂmﬂﬂ\mhmﬁm*mﬂmﬂﬁﬂm#m
Mmﬂﬂﬂiqﬁﬂ%ﬁﬂﬁummmmimmmmﬂhmﬁ
ﬂmmmmmmwmmnﬁﬂmnmm#m

gmgmmngMHEMWWMﬂm

—00—2024 fpy e & o fy froods £ o R P @ ww @
:nmm%mm!mmwtﬂmmmwm
fowr w4 |

:
a
:
3

uiften gro e Rafe r-0o-20¢ ¥ weim fFm T @ B w0 wuraeg
T SRRETE Tel 8 o germ afe P = Wee @ e

frid oeqn o i PrlRwm R o §) wReT wEReT-211 @ AR @
# dwfen 1 AT w1 @ e 3 ol @ amrta wiafem 8, e Ay

wed from wRew &3 @ arefn of 1eee @ wiERE a1 our ST A wf 2000
wia e wite, Ed 3 swrfa ofnfem o &1 o 3fe 99 = Pefoy o
T & @ win ST o § saee 2017 # T T # v gy

o wem-10/%0 /W e /201718 RAE  0am2017 oy
or{1) & we Aftw P v o sl e @



WY e W [ smant A A R e A o
T R T A W v -
A A i & 011 9AfEE & apm -Iwm Fh sfm

T 3t v w P e A R A e B et
T T 8 s e | gw ahe Peiv @ freg witee g s e PR
AT B TR A T 8 =

W & amema § e § B R wim avaa @ s g daea &G @ i
TR TR # T aede w P Brm v 8, @ Piein @ @ s wit %
fom o™ & wrm T WEn-ve ww witem g A wem-aao /o /w87 /
2017-18 TREm FFm T AR o 2000 A e A Foren wrha R ofw, el @ demrin
™ = B wrim e witrem g ade waa P @ Reg s o §) e & B
s A el g o whcs wa B g 8, S AR wirser g Wipn w6
o T & W T e By T & s v B vl oed smwi W § e
hﬁuﬂuﬁmtﬁhmhhﬂﬂﬂrﬂmmmwmﬂmmutﬁm
far e & P T ada sdiee 3 snim e &Y S snere v g e fem
= www & W A P R ¥g o wdenf g #m w ¥ o 9w B o w6y
ot g AEE s @ g e g andie @ @ o &) s e afemd @
wrordra wdE W TEd S e o seh ow o arh e T 8 o 9 i e

= g TR0 TERE B AR ewm §R e wd § =it =
v Arenin srnitae P/ P T & Reg e sdod w1 dafer ofem &

mﬁﬁmm:mmﬂmmmﬂmﬂnhNﬂmtIﬂMHmt
s ot srerom wiw 7 2 &1 s ade sEiE O & wron Pree By o 4 §)

Eiica )

wodrn M & aem W sl sade 8N # Iw Pren & Rl 80 andw
oy witry o Ofts @ W) T UERm @ o TR wewe veimd esah i

( frm AT Tl )
/s,
m;% s,
vt e |
Tea ubeiedy
Rt —. . .....Q..__;u..,_._._“
A e —
m.;lj'tll}:;ngl. a ey 'rﬂﬁfkt‘
EgEas wdm a7 o A OEslende) y
VRGN Tl RS w B bal-.-rﬂ‘ml}i




P

169 ‘P
Housing & Urban Devalogment Auhoriny ol
ﬂlﬂ&m Mulipurpose Eﬂl'mx. Dls.p.ang.ﬂr}- Rogd O Collaptnesie Building Campus
e - 248001 Telefax — 0135-27108500 Marendra Magar. Tah Garhwal
Emai deataheuk @ omail aom

SUBMISSION DEMAND NOTE

Cnline Application far Buildir

L} '-I _|I;|!| Lieieir e

Applicant Name KALPANA DEVI MUKIM File No MAP/TSNNRIOTS/O01 2/24-25
Co-Applicant ND Submission Date  |21/9/24 3:01 PM

Address MAUZA-TAPOVAN, DHAMANSHU, TEHSIL- NARENDRA NAGAR DISTT- TEHR

GARHWAL, UTTARAKHAND Narandranagar

Sactor MNarendranagar Plan Type oTs

Contact Number 9650933556 Property Residential Building
Co-Applcant Site Purpose Single Dwelliing Unit

 Name{s)
ﬂ. . I |
Account Name Zila Stariye Vikas Pradhikeran Tenri

Bank Mame tﬂlﬂl Bank of India

rera ]mm Magar Tehri

Tmm Humibear iﬁm'l 612862

IFSC 'BBINDOODSA2

Sutyect -  Submission lee Challan
Dear KALPANA DEVI MUKIM,

Your proposal #MAPTSNNR/OTSO012724-28 received on 2024-08-21 15:01:21.0 through your Architect/ L.E.f
Crwn salf (KALPANA DEVI MUKIM). You are requested o pay a sum of INR 10015 as per tha submission
charpes COMpUEABon mentonad below tor compiletd the SUDmssH0om,

Sr. i[:lum;umn Total Amaount
1 |Misc Fes 15|
2 |Submission Charges 10000 |

R e - Total Amgunt ] 10015

* Note : Grand Total Amount is including Service tax & Swachh Bharat Cess as par government rules on the date of
demand generation. (If applicable)

Page 1 of 1 21002024
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=
nad Housing & Urban Davelopmant Authoriny
;:mmmfﬂms_rng. Govt. of Uttarakhang
;,m'ﬁﬂ'“"" Multipurpose Complas Dispensary Road
S — 548001 Tebefax — 04135-2718500

_fl

o 8

Py

Disiriet Laved Devaiopment AI.HI'Il!ri:I;I- r.;-'ln
Oid Coflestarata Budding Campus
Mareridra Nagas, Tehr Garwed

Emait ddatehnuk @gmald_com

SUBMISSION DEMAND NOTE
i i o .'rl'-i .L-|'-|:|_-. ation I.I_ i .':: |_I|l'_1 A | onstiuction Parmit

rpmimnt Mame KALPAMNA DEVI MUKIM File Mo MAP/TSN/CR/D014/24-25 !
) _ |
|Co-Applicant \Nﬂ Submission Date  |21/8/24 11:58 AM

1 —

Address TMAUZA-TAPDY AN, DHAMANSHU, TEHSIL- NARENDRA NAGAR DISTT- TEHRI

HEARHWAL_ UTTARAKHAND. Narendranagar

| Sector | Marendranagar Pian Typa Compounding

|

[Contact Number | 9650933656 Proparty Residertial Building

Eﬂ-.ﬁpph:.&rﬂ Site Purpose Single Dwelling Unit

| Namels) -

Accourt Name Zila Stariye Vikas Pradhikaran Tehri

BakNeme  [SweBekolinda —

_B.rlm:l-‘n lﬂul'ﬂa Magar Tehri _|
Acoount Number (37361612062 =
FSC SBINODDD582 |

Subiect - Submission lee Challan
Dear KALPANA DEWVI MLIFCEM,

proposal B4 et/ L.EJ Cwm
AP TEN/CRDD14/24-25 received on 2024-00-21 11:54:25.0 through your ._l.r:h
Eﬂﬂwm DEW] MUKIM). You 2 requasiad (o pay a sum ol INR 315 as per the submisson charges

COrmpEItation mumﬂmdbtmlurmmpmum:uuhmuhn.

l—sr Description - Total Amount

1
1 Misc Faé i
bmission 300
2 1E-l.l Charpes I |
Total Amount| 315

- Nots - Grand Total Amount is ingluding Service tax & Swachih Bharat Gess as per govemment rules on the date of

dermand generation. (If applicable) —

Page 1ot 1



" Lim

172

T | i |F " - |
i = i e "
——— T = ! e Fl v | B
) RN TITLE
§ = | A Tl s

g e [0 e el T TV N R
B | CE e g
——— B N — | !:n:i = ﬁ

E b b ] | | ommn = -
i . { B - | ! 5
i SECTION AT A8

e g e -
'.I':‘-.‘_-.“ P UM - |1.'_|_
EXIZTING 'hl-;l ,-"'". e | L. 3 O
SITE i :

=
W - L R
§ 3 .' W
B ]
= - - ol
l_."_ D _l___L_ . J

_ AWM N . ..

S0 W WIDE PROIMDGED) Pl

SITE PLAN



_ b |
. didatehri.org H% T TS, TR %Bﬁ‘qaaﬁﬂ
psite” o E-maijl- ¢ tehrig iLer
322/ NowoRon /o650 *W -
B Ii_ .
AR IR W, fren wrdg

45 X 80 Wl Bawe ¥ fies dﬁi?ﬁ“rﬁﬁqﬁﬁrﬁﬁqﬁmgﬁ
1Tﬁ@ﬁﬁﬁﬂ¥ﬂwﬁ$1ﬁﬂﬁmwﬁﬂﬁﬁﬁ?ﬁﬁmqﬁﬁﬁ

FeE fomie mmmwmwﬁmﬁﬁmwﬁmmﬂ

1973, (EeREm siffam—aos) o G anell 27(1) @& o fawe @ ﬁw*-m
WE-2410 /50 /&R0 /87 /200718 g A DR # Ma’rmﬁzﬁwgﬁxm
e /o /F e /67 /201718 ﬁﬂmﬂmzﬂmm-ﬁﬁﬁmwgw

A AEEE TR TR AFEE Wigd VA B g W T 9
Al e ﬂqﬁ%ﬁamgmﬁﬁnﬁumﬁwwff

_E-F%’i—rf

e whe o [ wﬁf
mﬂaﬁnﬁ#miwﬂﬂm Hﬁﬁfm
ﬁr&mﬁmwamﬁﬁwwﬁq&ﬁﬁ

mmf&mw1mtﬁiﬁnﬁﬁmmﬂm_;
o e st S & O e W A aoleen avy
w fwn few m 8| 9gm sl qﬁzﬂ;wm_
uﬂzﬁmﬂrﬂaﬁﬁhmﬁmﬁﬁw._“
Wﬁﬁiﬂﬂﬂaﬂﬂﬁ!wﬂaﬁﬂzﬂuﬁmﬂmﬁﬂ”“



-

o or o ST ol e
«0fA0510 / 2024—25 T 06 002024 BT SRYY
i 09.092024 T 17 T ¥ % A 03 TS

ol % Py e Ao 7 g 9 o e
0 e et T e 14 T S % e 2.9 2

80,/ CWTHRTT /0047 / 2024
way & wo weAS! @

<) @@ T 8 15_%5[@% s Py faudh




o .“..l.l._u.. - u_._. ]
i L 113 l&.—-l 1FI.
i ,....mw..,...f
4 e oy . DL P
iy g o

5

e




176

sale deeds

SNo | Tapovan Heights Building Other Five Buildings '|
|
1
1. Construction started in 2012-13 and Construction began 1-3 years ago \
completed in 2016-17 and still ongoing |
|
' : 1 : Still under construction and no |
2. | Ful]}rmhahtﬁd building with -~ |\
 families residing e
| . . Disposal of construction material is
3. i No disposal of construction i
material in alleged water stream ongoing on streets/streams
5 ' Builder has sold all flats to Eﬂ@hmnmwmdmmh
e families and ted deed in favour of Proposed Buyers




IN THE COURT OF }jp1' b] -
L PT‘m ~
CASENO. © .5 Y e ”fﬂp Rouet, N
i~ ) "'J].l' P, w Y ———— iaiad q\p”“cj -1abE
e O [ 1 N L
v S awel 7 plaimitt et JH?JSDIET[”H L
Sk Upbtan S onr Complainnt
)] wbbioud =% <17 pefendant/ Respondent/ Accused

OW ALL to whom these presents shall come that 1/ We f*"—'.-—.,f Pt Dey |
Aokt =

;ju’? 1..-"-+,'-| e
the above named K< 5 | '_'*..F""‘J' | do hereby appoint
Gy Sea e Mucki v, Emollment- N7 p|id2 /'z.a} \

-l'ﬂ'-lt\-..n{rfjf . r
DA, M {leu, Vi€l  Vikag fPlose T,

Delin — Wooiy
ﬂ-l::miuaﬂﬂrc:ﬂhit}w:hmmﬂmhemﬁwﬁdvmﬂ: lnﬂmul:-nmnmcdmseaumﬂhim—
To act, appear and plead in the above noted case in this court or in any other court in which the same
may e tricd or heard and also in the appcllsie courl inclading High Court subject to payment of fees

ViSO u.mmumsnurulhﬂr illi maﬂidaﬁtsmmh:rdmwlsﬁmyh:
nm:ﬂﬂ!-'utptwﬁn ﬂmprm:ulinn-:fl.‘rmaaddmw in all itssta#ﬂnmjmmpuym:muffuﬁ for
cach sEps

Tuﬁhmdmkchn:idmmmsnfadrmmdfmd:nﬂhemunf{qmﬂmm,
Tummwnnﬁrutﬂﬂmwmnﬂ b arbitratson any difference or disputcs thal may

To deposil. withdraw and receive MoNcy. :mﬂ,mnﬂmmmwwmdnmmr

aﬂiuhhﬂﬁnh:hum'htmﬂn’mhcdm[nrﬂmmgmm in il course of the prosecution

of 1he said Gase,

To appoint &nd mnh:rLtgulthﬂiumruulm:dn;rﬁmwmn:iﬂumpmmrm

susthority heney conferred upon the Advocate whenever be may think fil 1o do so and 1o sign. the

wdmmmm

And IV we mhﬁmdd}hnuhyagrmmﬂﬂfy and confirm all acts done by the Advocale of his

:uﬂimhlhrmuﬂsm'imummmirdmh}'nﬂ a5 o all intents and purposcs.

And UW'i:mdmaiclruuwcmmp'm:dulymnmmmdngﬁﬂmuldnppmr in court on all hearings

mHHMMMMMMWWMLMMHiEHIM

And I/ We undersignied do hereby agree not 1o hold the mivocate or his substitulc responsible for the

result of the ssd case The adjournmeni cosis whenever ordered by the court ghall be of the advocale.

which he shall receive and retsn for Il

And I/ We the undersigned do hereby lwumlhlthun'r:mnl'ﬂmwhnl:ntpun of the fee agreed by

me/ us 1o be paid 10 the advocale remaining unpakd, he shall be entitled 1o withdmw from the
of the said case umill the sHme is paid up, The fee setiled is only for the above case and

sbove courl for a period of throe years onlly. iwe herehy agroe Uk ance the fee is paid Lwe will not be

mﬁlhdlnflh:rd'undd'thcmmiﬂammw_

IN WITNESS WHEREOF WWE dor hereunto set my! our hand (o these presenis the comtents o which

havie been understood by mef us on this  dayof 2024,

Agceprod subject 10 {he terms of the fee

ADVOCATE CLIENT CLIENT

@ﬂﬁw ?‘IF“ i
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